
     

   

      

    

     

     

      

       

      

    

     

   

       
        

      

  

     

      

    
    

      

 

   

 

   

   



      

    

   

         

        

        

        
         

          

       
         
         

           

        

        
         

          

       

      

      

 

           
        

        

           

          

        
           

       
        

   

   



          
        

        
         

        

        
         

         
        

       
      

  

          
    

         

        
        

       

   

         

     

      
       

       
          

         

       

  

            
         

         

         



        
 

          

          

          
        

      

          

     
         

       

         

       

         

           

      

        

        

          

         

   

          

      

         

         
  

          
       

         

         

  



[13] The question of convening and holding of the meeting oi

Secured Creditors of the Applicant Company does not arise

since there are no Secured Creditors of the Applicant

Company as stated in paragraph No. 12 of the Company

Scheme Application.

[14] The Applicant Company has received written consents

from the Unsecured Creditors of the Applicant Company to

the proposed Scheme of Amalgamation aggregating to and

representing 79.25o/o in value of the total Unsecured

Creditors of t-le Appticant Company, who have agreed and

confirmed, by way of Aflidavit (being Exhibits "F-1' to :E:1:
to the Company Scheme Application), to the proposed

Scheme of Amalgamation. The Counsel Ior the Applicant

Company submits that the Scheme is as per tlle provisions

of Section 23O(1)(b) of the Companies Act, 2013. This

Bench hereby directs the Applicant Company to issue

individual notice to all its Unsecured Creditors as required

under Section 230(3) of the Companies Act, 2013 with a
direction that the they shall submit their representations,

if any, within a period of 30 (thirty) days from the date of

receipt of such notice to tie Tribunal and copy of such

representations shall simuttaneously be served on the

Applicant Company and in case no representations is

received within the stated period of 30 (thirty) days by the

Tribunal, it shall be presumed that the Unsecured

Creditors have no representation to make on the proposed

Scheme of Amalgamation .

Ira Malhotra, luember hrudlcial)
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[i5] The Applicant Company to file in the Registry an Affldavit

of service as per the Companies (Compromises,

Arrangements ard Amalgamations) Rules, 2016.
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